CENTRAL ADMINISTRATIVE TRIBUNAL
C | - BANGALORE BENCH - |
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Commercial Complex {BDA)
Indiranagar
Bangalore - 560 038
- Dated s 5 APR 1989
APPLICATION NOS. 1123 TO 1130/83(F)
Applicants Respondents

Shri C. Shanmugasundaram & 7 Ors

[y
°

2.

3.

5.

Shri C. Shammugasundaram
Junior Engineer (Civil)
Office of the General Manager
Telecommunications

Maruthi Complex

Gandhinagar

Bangalore = 560 009

Shri D.R. Moorthy

Junior Engineer (Civil)
Office of the superintending
Engineer

Postal Civil Circle
Bangalore - 560 020

Shri H.V. Nagaraju

C/o Dr M.S. Nagaraja
Advocate

35 (Above Hotel Swagath)

- Ist Main, Gandhinagar

Bangalore = 560 009

Shri M, Vedanthachar
Draughtsman (Civil) Gr-I
Office of the Suoerintending
Engineer

Postal Civil Circle
Bangalore = 560 020

Shri D.M. Srikantaiah
Junior Engineer (Civil)

.Office of the Assistant

Executive Engineer '
Postal Civil Sub-Divisicn-I .
Bangalore « 560 010

22
%A%wq{&

V/s

The Director General, Telecom,

6.

a2,

8.

9.

10.

i1,

-New,belhi & 5 Ors

sShri T.v. Rajmhﬂn

Junior Engineer (Civil)
Office of the Superintending
Engineer

Postal Civil Circle
Bangalore « 560 020

shri T. Basavaraja
Draughtsman Grade =II
Office of the Executive

" Engineer

Telecom Civil Division
Bangalore « 560 001

Smt M.A. Vijayakumari
Draughtsman Grade-II
Cffice of the Executive
Engineer

Postal Civil Divisicn
Bangalore -~ 560 001

Dr M.S. Nagaraja -
Advocate

35 (Above Hotel Swagath)
Ist Main, Gandhinagar
Bangalore = 560 009

The Director General
Telecommmunications
Sanchar Bhavan

New Delhi = 110 001

The Director General (Posts)

Dak Tar Bhavan
New Delhi - 110 001 '

ooo_z



12, The General Manager ‘ L 1ss ,The Executive Engineer
Telecommnications : o o ‘Postal Civil Division
Karnataka Circle ' . - . ' Bangalore -.569 001W

Banbalore - 560 009 : : . _
16. ,shri M. Vasudeva Rao

13, Theruperintending Engineer | o Central Govt. Stng Counsel
Telecom Civil Circle o High Court Building
Madkas -, 600 105 . Bangalore - 560 001

=3

_;t.:?%l‘;' Sl % ,;, L, _

i4. The Superintending Engineer
Postal Civil Circle
Bangalore - 560 020

**itﬂ

Subject 1 SENDING COPIES OF ORDER PASSED BY THE_BENCH
APlease f;nd encléaed\hergyithxé copy of ORDERApassed‘by this

" Pribunal in"the above said applications on 31-3-89.

*

Encl ¢ As above

qms»‘ig"l ) | - % :




BEFORE THE CENTRAL AﬁﬂIhISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE.

DATED THIS THE THIRTYFIRST DAY OF MARCH 1989
Present 3 Hon'ble Shri K.S.Puttaswanmy oo Vice Chairmen

.8 Han'ble Shri P. Srinivasen oo Member(A)

APPLICATION NO.1123 1 F)

1. CeShanmugasundram,
Junier Engineer(Civil)
Office of the General Manager,
" Telecommunications,
Karnataka Circle,
Bangalore~-560 009,

2. D, R.Noorthy,
Junior Engineer(Civil)
Office of the Supdtg. Enginaser,
Postsl Civil Circle,
Bangalore-560 020,

3, H.V.Nagarsjau,
Draughteman(Civil)Gr, I,
(Voluntarily retired), .
Office of the Supdtdg. Engineer,
Postal Civil Circle,
Bangalore-560 020,

4, M.Vedanthachar,
Dreughtsman(Civil) Gr.I,
Office of the Supdtdg. Engineer,
Postal Civil Cirocle,
Bangalore-560 020,

S. D.H.Srikantlilh,
Juhior Enginesr(Civil), .
Office of the Asst, Executive Enginear,
Postal Civil Sub-Division.l,
Bangalere~560 010,

6. TVeRajmohsn,

—=====Junior Engineer(Civil),
<RAT/ Pfice af the Supdbdg, Enaineer,
N /w”w\ﬁbstal Civil Circle,
é?}/ = Baqgalore-SGB 020.
v T \
g ; ‘Yq%},T 8at av ajs,
o Dnlught an Grade-II,

z.k. 4;& Ofride 5f the Exscutive Engineer, .
% T Talgcog/Civil Division,

% \.-V,B‘?@aafsu—sso 001,

i g i P

ce2/=




3.

. 1

: 2‘.«
’ Nsu D.lh1-110 Qo,

5,
.| Postal 'Civil Circle,

jsﬁa

_.ﬁ.Vijuyakuuari, ' R S . S

Teughteman Grade-1T, o e

i < Dffice of the Executiva Engineer,’i ’ T T

o toatal ‘Civil Division, . : N S
: angalor¢~560 oo, 0. iiiApplieant L

( Dr.H.S.Nagaraja " ose Rdvecats) ~J{“>‘.f§j1'£>
V;;a ‘f'

The Diroctar G.naral,
Telecom,.

' New Delhi,

fﬁélbiréﬁtofwﬁanaral, Posts, . J

The General Nanagor,_

Telacom,
' Bangalare~560 009,

Tﬁi'suhériﬁtahding Engineer,

Telecom Civil Circle,
ﬂadras-ﬁoo 105.

Tha Suporintendlng Enginaar,
Bangalore-SGQ 020.

The Executive Enginesr,
Postal Civil Bivision, - : o
Bangaloro—560 001, R : ~ ee Respondents .

(Shri MV, Rao oes Advocatl)

These applications heve come up todsy before this Tribunal -

for Orders, Hon'bla Mambsr, Shri P.Srinivassn, made the follauings =

PE—%~
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¢ | ORODER

All the esight applicants befare us have a common
grievance which was heard together and is conveniently
disposed of by this common erder.

2. To understand the case of the spplicants, it is
necessary to set out the background to the contraoversy,
Prior to October 1977, there were three grades of Draughts-
men, in the Post and Telegraphs Civil Wing (PAT CIVIL WING)
to which all the applicants b.loné. viz., Grade I in the
scale of Rs,425-700, Grade Il in tha Scale of Rs,330-560
and Grade II in the scale of Rs,260-430, Theee ecales
were in force from 1,1,1973, In the Central Public Works
Dapartment (CPUD) also, thers were 3 gredes of Draughtsman
designated Grade I, II and 111 with the same scales of pay
as given above, It appears that a similar structure of
posts of Draughtsmen Grade I, Il and IIIwith the same scales
of pay existed in other depertments as wsll, The Third Pay
Commission had recommanded higher pay scales of &,550-750,
fs,425-700 and Rs,330=560 for the three grades of Draughtsmen
(I, II and I1I1 respectively) but this recommendation wes not
accepted by the Government., Oraughtsmen in CP4D pleaded that
they should be given the scales of pay recommended by the
Third Pay Commission and when this was not agreed to by the
Government, they went in for arbitration. The arbitration
sward went in their favour and as a rasult, they were given
the besnefit of the highsr pay scales recommendad by the Third
Pay Commission notionally from 1.1.1973 with actual monstary
benafit from 16,11,1978,

3. Thesreupon Draughtsmen in the P & T Civi) Wing agitated
for being given the same banefit as their counterparts in CRJD
P i,0. fixation af their pay in the pay sciles recommencded by the
“}i'f;;“ “Ihird Pay Commission for Grade I, II and III notianally from
© 7 771,1,1973 and actually from 16,11.1978. On this being rejected
‘79§fthe Governmant three Draughtsmen of the P & T Civil Wing

,;1;ﬂ ;;?i ;( I}QKP:,_,;,XK;ﬁ/
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filed a Writ Petition before The Delhi High Court which was.
decided by & Single Judge in their favour (Civil Writ
Petition Np.911 of 1981 Dharam Vir Sshder va, Union of Indis,
decided on 22,2.1988). We sre told that this decieion has
been challsngad by the Government in a Writ Appeal which ie
still to be heard end dlcidﬁd by a Division Bench of the
same High Court. Msanwhile, the judgement of the single
Judge has bsen implemented in respect of the three Oraughtsmen
of the P & T Civil Wing who filed the Writ Petition and not
in regard to others, The applicants befors ua say that they
should also be extended the same bsnefits as the thres Writ
Petitionere bafore The Delhi High Court, and not doing so
would be haatiio discrimination against them,

4, ' The respondents have resisted these applications and
have filed their reply accordingly., 0Cr, f.S.Negaraje for the
epplicents and Shri M.Vasudeva Reo for the respondents have

7 been heard,

'8, The first objection aof the respondents is that these
applicstions are badly delayed, The cause of acticn for them
prose in 1980 when revised scalss of pay were allouwed to
Draughtsmanlin CPUD as a8 result of srbitration and the same
benefit wes not extended to Draughtsmen working in the P & T
Civil Wing, In a letter dated 12,9,1984 issued by the Directer
Gensral Post and Telegraphs (DGP&T) pay scales of Draughtsmen
Grade I and Grade II in the P & T Wing were revised teo fs.550-750
and Rs,425=700 notienally from 13,5.1982 with actual monetary
benefit from 1.,11.1983, Even at that time the applicanits had
failed to go to Court seeking notionsl spplication of the
revised scalas from 1,1,1973 and actuel benefit from 16,11.1978
as in the case of Oraughtsmen in CAYD, On the othsr hand,
the three petitioners in Oharam Vir Sehdev's case approached
the Delhi High Court ss early as in 1981 and thes decision of
the lsernsd Single Judge granted them relief, Thaao}gpplications

Y dadruiszd = 1
should therafore be either as relsting to @ eauscLiFt an which
~.
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arose prior to 1,11s1982 and therafore in.compstent or rejiseted
as having been filed well beyond ths limitetion prescribed for
the purpose in Section 21 of the Administrative Tribunals Act.

6. Or, Nagaraja submitted that the grievence of the
applicants is 8 continuing one as they continue to draw pay
every month. Morsover, the pay of the three petitioners before
the Delhi High Court wes Pixed by the Ministry of Communications
in accordance with the judgament in that case only on 17.6.1986
(Annexure A=3)s end 22.9,1385 (Annexure A=4) and in a2 letter
dated 10,9,1986, the Assistant Director Genaral of the ssid
Ministry hed stated that "dacision in respect of admiesibility
of pay scales to the Draughtsmen in general is under ccnsidoration.'
Thus, sven though the revised scales recommended by the Third
Pasy Commission wers extended to the applicants and other Draughts~
men in the P & T Wing notionally from 13,5,1982 and actually
from 1411,1983 by Director General P & T's letter dated 12,8,1984,
the question of backdating the netional snd actual benefit te
1.1.1973 and 16,11,1978 respectively-which is the prayer here~
was still under the active consideration of the authorities ivcn
in Septemwer 1986, In Pact some information in this regard wes
sought by the Ministry of Communicetions in a lettar dated 2,1271987,
Or. Nagaraja thersfore submitted that the spplication is in time.

7. UWe have considered the matter carefully. So far aé

extending to the applicants the same benefit as that given to

CFuD Draughtemen is concerned viz., fixation of pay in the scales

of pay recommended by the Third Pay Commission nctionally from

1.1.1973 and actually from 16.11,1978 we must agree with Jearned

counsel for the rﬁapondents that this grisvance dates back to

1980 when the srbitration sward in the case of CPUD Draughtsmen
“»wgs announced. And so it carnot be entertained by us. (V.K.Mghra

N

Va. The Secrstary,Ministry of Information end Broad Casting,
h Nnu Dslhi. ATR 1986 CAT 203 = Dr.Sat,Kshama Kepur Vs.Union of India
nzigsz(d)ATC 329), However, to the extent thet the pasy now being
jbra‘n by ths applicant is less than what it would heve been if

R
NEPELN

$J\&Ai,/4§t # revised pay scales had been notionally implemented weaofo
,3§3;1.1973 as in the cese of CPUD Draughtsmen er the three petitioners
before the Delhi High Ceurt, the grisvance can certainly be agitated

A



before us. In other words, the applicant's claim for sctual
benefit ef revised pay scales from 16,11,1978 is too late in
the day for us to adjudicate but not thair claim fer actuel
benefit from a subssquent date to be determined by us below.

8, Ceming to the merits of the case, Shri Reo centended
that the case of Oraughtsman in the P & T Civil Wing is not the
same as that of their ceunterpsrts in CPID and that this difference
was overlecked E;'fhe Delhi High Court in Dharam Vir Sstdev's
case which was thersfors wrongly decided, After October 1977
there ware only two grades of Oraughtsmen in the P & T Civil
Wing namely Grade 1 and Grade Ii, Grade 11l heving baen abolished
an the recosmendation of the Steff Inspection Unit (SIU) of the
Finance Ministry. A1l Draughtsmen in Grade 1II st the time were
inducted in Grade 11 and Grade II became thereafter the initial
recruitment grade instead of the erstuhile Grade III, Thereafter
the ssme qéalificutions prescribsd for recruitment to the srst-
while Grede 11l wers adopted to recruitmsnt to Grade 11, There=-
fors the post of Orsughtsmen Grade Il in the P & T Civil Wing

¢ LTYSPondk
LnnJ;oaézs to Grade III1 in CPUD which continues to havs thres

grades of Draughtamen, Con2equently Grade 1 Drsughtsmen in the
P& T Civil Wing corresponds to Grade II Draughtsmen in CRED,
Thers was no case therefers to reviss the pay scales of k.SiO—SﬁD
and Rs,425=700 applicable to Grade Il and Grade I Draughtsmen in
the P& T Civil Wing to Rs,550-750 and Rs,425~700 respectively es in
CRUD,

9, Dr,Naceraja submitted that the whole question had been
examined in\depth by thelsinglu Judge in Oharam Vir Sehdev's
easg .who held that there was no justification for diff-rint scales
of pay for Draughtsmen Grade 1 and II in the P & T Civil Wing -
from thoss mode sppliceble to their coupterpsrts (in designation)
in CPUD, The respondents had themsaslves gﬁ:ﬁ:ﬁiﬁﬂ this, in sffect,
by revising the pay scales of Grade I and II Draughtsmen in tha_~-

P & T Civil Wing notienally from 13,5,1982 and effectively from '

see o ese
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1.1, 1983 in the Director General P & T's letter dated

12.9.1 98#‘ They cannot now be hurd to say m'-?that it

was & wrong decieion l:\.ﬂ€0ﬂﬂ'ﬂ in their teply and refterated
by Shri Rap,

10, Ue have given anxious thought to the whole issues,
It is common ground that upto October 1977 thete wesre thres ™
grades of Draughtsmen in the P & T Civil Wing and in CAWD ard
the qualifications for retiiyitment for these pasti ware the
same in both the departments.,Applicants No, 1 to 5, 7 & 8 jeined
the P & T Civil Wing es Draughtsmen Grade III an different dates
before October 1971, Applicant .No.,6 elsc joined as Draughtsmen
Grade III on 1,10,1977 presumably because that grede hed not
yst bssn ebolished by then, All of them wers promoted to
Grade I1 betveen 7,4.1965 and 1,3,1978 indicating that till
the last mentiocned date the thrse grade structure wes still
actuslly functioning, Therefore so far as all the spplicants
are concarned, tha three grade structure was operative, It
is cleer therefore that so far as they are concerned, thas corres-
pondence of qualifications end other eligibility requirements '
between the three grades in P & T Civil Wing and CAUD-which
was upheld by the Single Judge in Dharam Vir Sehdev's case
from whoss vieus wélses g Jrékison differ - had to be reflected
by the seme sceles of pay, The abolisién of Grade III in the
P& T Civil Wing = it is not clear when thies took effect=cannot
affect the epplicants who started in Grade 11l and worked in that

grade for some time,

11. Thtg;egp;qgﬂggg ggens%gvcs revised the scales of pay ™
of Grads ‘i aid Grate: 1 Dpaught smen, An 1984 to bring them es CN
per with their countérdisfe in CAD, ue cannct accept their
sontention after 5 years that this was & mistake, But the
gvised scales of pay waravappliod notionally from 13,5,1982
effectively from 1,11,1983, Us see no reason for noticnesl
xstion only from 13,5,1982 as the disparity vis-h-vis thilr
ountsrparts in CPJD dates back (notionally) te 1. 1.1973, e

&w—‘ﬁﬂ/
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will not interfere with the second date i.,8, 1,11,1983 from
which they were given actusl monstery benefit es the appli=-
cante did not persus their rights in this regerd in good time,

12. In the result we pase the fellewing erder 3

The respondents will fix the pay of sach of
the applicants in the revised pay scale as adopted
V\ in CPYO- ;Engskbrsda in which he was working
"~ from time to time notionally with effect from
1.,1,1973 or the daie from qhich he was sppeinted
to thet grads, which sver was later, But ectual
monetary benefits arising from such fixation will
accrus to the applicants from 1'11‘1983‘”Jﬁ8‘

13. A1l the applicetions are disposed of on the sbove

g the parties to bear their own costs,

-
~

sdl- .54—[ .
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( SHRI x.szﬁurraswnmfFB (SHRI P.SRINIVASAN)
VICE=CHAIRMAN ~ MEMBER (A)
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~ : © CENTRAL ADMINISTRATIVE TRIBUNAL

Applicsnts

To

> -

BANGALORE BENCH

AR .
’ o ‘ Commarcial Complox (BDA)
‘ Indiranager
Bangalom - 560 038
oatad s JUN 1989

REVIEW RPPLICATION NOS, 21 to 28/89
IN APPLICATION NOS, 1123 to 1130/88(F) -

: R-ea‘gondents.

Central Govt. Stng Counssl .
High Court Building
Bangalore = 560 001

The Dirsctor General, . V/s - Shri C, Shanmugasundarem & 7 Ors
Telecommunications, ‘ : S
New Dalhi & S5 Ors
1. The Diiector General 8., Shri C. Shannugaémdarem
Telecommunications © :Junior Enginesar {(Civil)
Sanchar Bhavan Office of the Generel Menager
- New Delhi - ,110 oo1 Telecommunicaticns
Maruthi Complex :
2. The Director Gensral (Pbsts)‘ Bangelore — 560 005.
ou DoIhd o 37 | "9, Shri D.R, Moorthy
New Delhi - 110 001 9. Shri D.R,
o : .Junior Enginser (Civil)
3. Tha Ger ral Manager 0ffice of the Supsrintending Engineer
Teleco;unicatzogs : Postel Civil Circlée
- Karnataks Circle Bangelore - 560 020
Bangalore - 560 009 '
naste 10. Shri H.V. Negeraju -
4, The Superintending Engineer’ c/o Or M.S. Nagaraja
. Telecom Civil Circle . Advocste ‘
' Madras - 600 105 35 (Above Hotel Swagath)
: Ist Main, Gandhinagar -
S. The Supsrintending Enginesr Bangalore - 560 009
Postal Civil Circle : o
‘;:ngalorev- 560 520 11;. Shri M. Vedanthacher
: , Draughtsman (Civil) Gr-I
‘6. The Exacutive Engineer 0ffice of the Superintending Enginser
Postal Civil Division Postel Civil Circle
Bsngalore = S60 001 Bangelore - S60 ‘920
’ 7. Shﬂ M. Vasudevs Rao 12, Shri D.M, Srikanteish

Junior Engineer (Civil) - . .
office of the Assistant Exacutivs -
Engineer

Postal Civil Sub—Division 1
B8angaleore ~ 560 010

0...2
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, . A n
13, Shri T.Ve Rejmohen 15, Smt M.A. Vijayskumeri
Junior Engineer (Civil) . Oraughteman Grade = II
Office of the Superintend.tng : , 0ffice of the Exscutive Engineer
 Engineer Poatal Civil Division
Postal Civil Circle ' Bangalore = 560 001
_ Bangelore = S60 020 ' i _
J . ) 1{6,0: .S, Nagaraja
14, Shri T, Basavaraja - Mdvocate
Draughteman Grade - II - 35 (Above Hotel ‘Swagath)
office of the Exscutive Ist Main, Gandhinegsr
Engineer . : . Bangalors = S60 009
Telacom Civil, Divis:lon '

Bangalore - 560 001
s
Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH

_ Plesse find enclosed herewith & copy of ORDER pasesd by this Tribunal

4n the sbove said Revisw epplicetions on. 30-5-89.

) | . , PUTY REGISTRAR
"Encl 3 As above , _ (JUDICIAL)




‘ ' _ BEFORE THE CENTRAL AOMINISTRATIVE TRIBUNAL :
- M . BANGALORE BENCH, BANGALORE,

DATED THIS THE THIRTIETH DAY OF MAY 1989,
. Presents kon'blo Shri Justice K.S.Puttésuamy | ee Vice Chafrman

Hontble Shri P.Srinfvasan : o Mamber(A)

REYVIEW APPL ICATION NOS. 21 Y@ 28[8¢
(0.AHos, 1123 to 1130/68

/

1.The Director Gensral,
Telecommunicet ions,
Sanchar B8havan,

New Delhi 1,

2. The Oirector Gensral(Posts)
Dak Tar Bhaven,
New Delhi 1, '

3+ The Genaral Manager,
Telecommunications,
Karnataks Circls,
Bangalors 9, :

4, The Supdtg.'tnginner,
Telecom Civil Circle,
Madras 15.

S. The Supdtg. Englnoor,
- Postal Civil Circle,
. Bangalore 20.:

R

6. The Executive Enginesr,

Postal Civil Division,

Bangalaore 1, . " Review applicants

(Shri m,Yasudeva Rao .. Advocate)
S,

1. C.Shanmugasundaram,
Jr.Engineer (Civil)
/o Gensral Manager,
felacommunications,
maruthi Complsx,
B'lors 9.

2, DR.Murthy
Jr.€nginser (civi1)
0/0Supdtg Enginser,
Postal Civil cxrclo,
3'10“ 20. .

3. M.Vedenthachar,
. Draughteman (Civil) .
- 0/o Aest. Exec. Enginser, |
' " postel Civil Sub=Division-I,
" B'lore 10, .

5. TU.Rajlothg, .

_ JtoEﬂQt.(Civu)
0/o0Supdtg Enginesr,

" postal Civil Circle,
Bangslore 20, - -




-de

6. T.Basavarajs, 4, D.MSrikantaiah,
Draughtemen Grade 11, Jr.Engineer(Civil)

0/0 Exec. Engineer, 0/oResbExaoEngineer,
Telecom Civil On., . postal Civil Sub=Division I,
Bangelore 1. Bangalors 10,

7. Smt. Nﬁ.Vljﬁyakumatig
Draughtsman Grade II,

/0 Exeg, Engineer,

p"t‘lﬁ Civil Dno’

Bangalore 1.

8. ﬂV.Nagataja,>
Oreughtsman(Civil) Gr.I.
{volunterily Retired)

pffice of the Supdtg. Engineer,
Postal Civil Circle,

B%lore 20, _
Reviaw Respondents,

(Dr. m.S.Nagaraje ..V Advocats)

Thie spplication has come up todey before this Tribunal

for Orders. Hon'ble Member(A) made the followings

By these applications the respondents in Originsl
Application nos.1123 to 1130 of 1988 QGOk a reviaw of our. common
t;rdlr dated 31,3.1989° dispésing of the said original applications,
fg that order we had directed the respondents ® to fix the pay of
each of the applicants in the revised pay scals as adoptad in CPUD
in each grade in which he was working from tiio ‘o tims notidnaiif
with effact from 1.1.1973 or the date from which he was appointed
to that grade whichever is later™, In doing ®0, uﬁ ralied on a
judgement of the Delhi High Court in Dharamvir Sachdev Vs, Union
of ‘Indie (Civil Writ petition no.911/1981 decided on 22.2,1988).
The respondents state in the present application that in Dherem vir
Sachdev's cass refixation of the pay of the petitlonats'thegein was
ordersd with effect fros 22.8.1973 and not from 1,1,1973 and prey
. that the directien in our eforeuentionod order be modified suitsably

;n'th- intsrest of consistency.

P 5;,:+—:p>’/j | : o3/=



2, The epplication cams up for admiséion'on 29,5,1989,
when Shri M,Vasudsva Rao appeared for the review epplicants.

At cur direction Dr.ﬂ.S.magaréja to;k notice for the origiqal
applicants and the mqtter was posted for bsing heard today,

3.. We have heerd both Shri M.Vsudeva Rao and Dr.Nagaraja,
4, - This is actually not so much a case for revisw as for
a clerification of our original ofdﬁr. Since wa were following the
docision of the Dslhi High cbutt in bharem Vir Sachdev's case the
rdliﬁf to be given by us had to bs the eams as in that case. Ue
heve perused the judgement of the Delhi Hich Court. In terms of
that judgement,cthe.gevised pay scales had to be made’epplicable to
the original applicants in nppiiéation Nos. 1923 to 1130 of 1988
with effect Prom 22.8,1973 and not from 1.1,1973. e, therefore,

modify the direction conteined in pare 12 af our order dated 31.3.1989

to read as follows:

® The respondente will fix the ﬁay of sach of the

 spplicante in the revised pay scale és adopted in
CPUD in each greds in which he was working from
time to time noticnally with effect from 22,.8.1973
or the date from which he was appointed to that

greds, whichever was later. But actual monetary

benefite arieing from such fixation will accrue to

‘ the applicaents from 1.11.1983 only ",

TRUE COPY 5. Revisw Gppiicsfien nos8,.21 to 28/89 are disposed of on the
above terms, leesving the partises to beer their ouwn costs.
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CENTRAL ADMINISTRAT IVE TRIBUNAL

BANGALORE BENCH
A R X N XN S

Commoreial Complox (BDA) e
Indiranagar -
Bangalorc - 560 038
REVIEW APPLICATION No (S) - 100 te 107 ' / a9 |
IN APPLICATION.NOS, 1123 te 1130/88(F)
W.P, NO (D) /

~ v

Applicant (s) - Respondents .

The Directer General V/s  Sshri C. Shanmugasundarau & 7 Ors
Telecemmunicatiens, New Delhi

To &5 Ors

1. The Directer p-n-ial B . 5, The Supsrintsnding Enginser

Pestal Civil Circle

Te lecommunications Bangalers - 560 020

Sancher Bhavan

New Delhi - 110 001 6. The Exmcutive Enginser

Pastal Civil Divisien

2. The Directer Gensral (9oote)‘ Bangalers - 560 001

" Dak Tsr Bhavan

New Dalhi - 110° 001 7. Shri M. Vesudsva Rae

Central Gevt. Stng Counsel
High Ceurt Building
Bangalere = 560 001

3. The. Gensral Manager
Telecemmunicetiens
Kernataka Circle
Maruthi Cemplex
Gendhinagar
Bangalers ~ 560 009

4. The Suparintondihg Englinesr

" Telecem Civil Circle
Madres - 600 015

" Subject SENDING COPIES OF GRDER PASSED BY THE BENCH

Please find enclosed hereuith a copy of ORDER/WWW

. Revisw
passed by this Tribunal in tho above sald[appllcatmn(s) on 30-8-89

~

@é}wv REGISTRAR
(JUDICIAL)

‘Encl s As above




~\  BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

L/ BANGALORE BENCH, BANGALORE.

OATED THIS THE THIRTIETH DAY OF AUGUST 1989,

Present: Hon'ble Shri Justice K.S.Puttsswamy

Hon'ble Shri P.3rinivasan
REVIEW APPLICATION NO.100 to 107/89
t in 0.ANo. 1123 to 1130/88

1.The Director Gensral,
Telascomnunications,
Ssncher Bhavan,

Wew Oslhi 1, «

2.The Director Genersl(Posts),
Dak Tar Bhavan, )
New Dalhi 1.

3.The Generasl Mansger,
Telecomaunications,
Karnataka Circle,
Bangalore 9.

4.The Superintending Engineer,
Telecom Civial Circls,
Madras ’50‘

5.The Superintending Engineser,
Poatal Civil Circle,
Bangalore 20.

6. The Executive Enginesr,
Postal Civial Division, - - oo
Bangalors 1. '

(shri m.vasudeva Rao .. Advocate)
V¥8e

1. C.Shanmughasundram,
Jt.Eﬂgr.(Civil),
. 0/D General Msnager,

. Telecomnunications,
Mmaruthi{ Complex,
angslore 9.

2.0R Murthy,

Jr. Engr.(Civil),
0/oSuperintending Enginser,
Postal Civil Circls,
8angalors 20,

3.M Vadanthachar,
Draughtsman(Civil),

0/0 Asst.Executive Engr.,
Postal Civil Sub-On.lI,
8angalore 10, :

(RN S

oo VICE CHAIRMAN

" oo MEMBER(A)

Revisu
Applicants,

¢ 02/ -




oy 25

4TV Rajmohan,
3r.Engr.(Civil),

0/o Superintending EngTy,
postal Civil Circle,
Bangalore 20.

5. DM Srikanataiah,
Jr.Engre. (c’.v'll )

o/o Asst.Executive Engr.,
postal Civil Sub On I,
Bangalore 10.
6.T.Basavaraja,
Oraughtemen Grade II, .
o/o Exec.Enginser,
Telacom Divil Dn.,
gangalore 1.

7. Sat.MA Vijayekurmari,
Oraughto, an Grade 1I,

ofo Exec. Enginser,
postal Civil Oivn,

MV Ne
8 agcugg:raj.'(CLvil) tr.I,

v.luntarily retired),

o/o Superintending Engineer,

postal Civil Circls,

Bangelore 20, e«e Respondents.

This application has come up today before

" this Tribunal for Ordere, Hon'ble Member (A) mede the follwoings

CRDER
In these Revisw Petitions, the respondants

in originel epplications No.1123 to 1130/88 sesk & revisw of
our common order dated 30.5.1989 disposing of earlio#ravlcu
petitione No.21 to 28/89 filed by them.
2. We have heard Shri M.Y.Rao for the revisw
applicants. Under'Ru1§ 17 of the Central Administrative
vTribunal (Ptocaduro) Rules, 1987, as emended, noc sacond
review petition can be mada whan ons revisw petiiion has -
slready bsen heard and disposed of. Further, in thie review
petition it is contended that we want wrong in relying on a
R N
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judgment of Delhi High Court in disposing qf the earlier review
petitions since that judgment ie under appeal before the

Suprems Court. UWo ses no merit in this contention, since

the judgment of the Oslhi High Court holds the flol& till &t 1o
reversed in appeal, '

3. for the reasons stated abovs the revisw petitions

sre rejected at the threshold itsslf,
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CENTRAL ADMINISTRATIVE TRIBUNAL

BANGELORE BENCH
W T35 1 S5 S 2 2 %

.

Commercial Complex (BD’F‘)
Indiranagat
8angrlore - 560 038 -

oatez 18 JAN 1993

I

REVIEW  KPPLICATION MO (8) _ "8 - e S
W.P. NO (S) IN APPLICATION NOS. 1123 to. 1139/88 )
Review A ic ot .
———— ._Q.[-"_l_-__n.t‘ A_(.,S)_ ) Respondent ‘ ! t
Shri T.V. Rajemohan & 7 Ors Vs .- The Director Ganeral, Talecum, New Dalhi
' & S5 Ors
To )
: |
1. Shri T.V. Rajamohan 6. Smt. M.A. Vijayakumari
’ Draughtsmen Grede~-11 |
2. Shri D.R. Moorthy o 0ffice of the Executive Engineer .
. . . . postal Civil Divieion .
(Sl tes. 1 &2~ | : Sth Floor, G.P.0. Building -

Bangalore - S60 001
Junior Engineers (Civil)

office of the Executive Enginser © 7. Shri HeV. nagareju
Postal Civil Divieion ' :43 Shri A.-R. Rajagopal
Sth floor, G.P.0. Building . ocate ‘
Bangslore - 560 001) : Ho. 294, 7th main !
Nagendra Block |
3. Shri C.S. Shanmugasundaram . Banashankery 111 Stage

Rssistent Enginser Bangslore - 560 050

office of the Chief Genaral nanager
Telecommunications
Karnsteka Circle

PP,

8. Shri 7. Basevaraje
Oraughtsman Grade-1l1

Maruthi Complex Office of the Executive Enginesr
" Gandhinagar : Telecom Civil Divisfon | -
" Bangalore - 560 009 Bangalore - 560 001
4, Shri O.Mm. Srikantafiah 9. Shri m.R. Rajagapal
Assistant Engineer Advocate
office of the Assistant Executiva Engineer No. 294, 7th Main
Postal Civil Sub-Division-1 Ragendra Block
Bangslore - S60 010 Banashankarf{ 111 Stage

Bangalore - 560 050

S. Shri m. Yedanthachar
Draughtsman Grads-I
office of the Supsrintending €nginser
Postal Civil Circle
Bangelore <« S60 020

Subject : FORWARDING COPIES OF THE ORDER PASSED BY THE BENCH

Plesse find enclosed herewith a2 copy of the ORBER mg
HUKER G GROBAX passed by this Tribunal in the sbove said Review
epplicetion (&) on 11-1-93
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH1BANGALORE

_ DATED THIS THE ELEVENTH DAY OF JANUARY, 1993

Presants Mon'ble Shri Syed Fazlulle Rezvi, Membar (J)

Hon'ble Shri S. ‘Gurusankeran, Member(A)

REVIEY APPLICATION NO,19/1992

1. Shri T.V, Rejemohan
Junior Enginser Civil
Major, Office of the
Executive Engineer
Postal Civil Division
Sth Floor, General Post i
Office Buildings, Bangelore, N

2, Shri O,R, Moorthy ' -
Junsor Engineer (CIVIL)
Office of the Exscutive Engimet
Postel Civil Bivision
Sth hoor, G. P.U., Building
. Bangalore,

3. Shri C,S, Shanmugasundaram
Asst. Engineer
0ffice of ths Gensral Mnaget
Yelecommunications, Meruthi Complex
Gandhinagar, Bangalore,

4, Shri D.m, Srikantaish
" Asstt, Engineer, Office of the
Rsstt, Exscutive Engimesr
Postal Civil Sub-Division~1
Bangalora,

Shri B, Vedanthachsr
Oraughtsman, Office of the
Superintending Enginesr,
Postel Civil Circle, Bangalore.

Smt. M.A, Vijayskumeri

- Draughtsman Grade-1I

0ffice of the Executive Engineer,
Postal Civil Division, Sth Floor
G.P.0., Building, Bangalore,

Shri H.V. Negaraju
No.35, 1st Main, Gandhinagar
Bangalore~9,

Shri T, Basgvaraje

Oraughtsman, Grade-II

0ffice of the Telscom Civil Division

Bangalore-9, eoee

(shri m.R, Rajagopal, Mvocato)

Vs, )

1, The Director General
Telecom, New Delhi.

2. The Director Gensersl Posts
New Delhi=110 001,

3, The Gensral Mangger, Telscos
Banpalore-560 009.

i
i
i
i

contd. .2/~



4, The Superintending Engineer .
Telecom Civil Circle
Madras-~600 015

5. The Supsrintending Engineer
Postal Civil Circle
Bangalore-S60 020.
6. The Exscutive Engineer
Postal Civil Division ' :
Bengalore-560 001, eeese RESpONdEnts
This Review Application having come up for
hearing before this Tribunal today, Hon'ble Shri Syed Fazlulla

Razvi, Member(J), made the followings

0 R D E | R

R Thie is an spplication for review filed by the
original applicants in Application nos. 1123 to 1130/1988
which was disposed of by a Bench of this Tribunal by order dated
31.3.1989, After the passing of the said order by a Bench of
this Tribunal, 2 review applicetions came to be filsd on behalf
of the respondents in review application nos. 2:14_3:;:‘1928_/1989- and
100 to 107/1989, which applicstions ceme to be-rej»et‘::f,éd- by this
Tiibunal. The applicants by way of the preéent revisw
epplication have sought for revieuing the order dated 31.3.989

for the reasons mentioned in the révieﬁ'application.

2, By orders of the Hon'ble Chairman, this review
applicstion has to be heard by & Bench consisting of both of

us (Hon'ble Shri Syed Fazlulla Razvi, Member(J) and Hon'ble

Shri S, Gurusankaran, Member(A)) and that is how the mattaf came

to be placed bsfore us.

3. Today, when the review application was taken up for

preliminary hearing, Shri M,R, Rajagopal, the learned counsel

appearing for the review applicants has filed Memo to the effect
that by virtus of the recent decision of the Principal Bench,
| /‘ﬁ‘
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New Delhi, in 0.A. No,1978/1988 disposed of on 31.7.fg;2, it
has been directed to extend the revissd pay scale benéfit'
actually from 16,11,1978 at the 1nstanlce of the application
filed by the Union of non-gazetted employess qf the
Telecommunicstion and the Postal Depsrtment. It is further

stated in the memo that the applicante may be permitted to

withdraw the revisw application and the review application
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(S. GJRUSAN&ARAN) {(SYED FAZLULLA RAZVI)
MEMBER(A) MEMBER(J)
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